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2 Iin  pursuance of an arder pessed by

Triwunal on 150120800, applicant was acoorded

tenporary status an Z 1.700%. In CP by an ordar clatad

teo the

1812002 directions  hawve  boen
raspondents  as ko rgagement of the applicant  on

ailability of work. Though it is alleged by the
learned coungel.that the work is available in various
attached offices of the respondsnts, wet his  rejuest
For re-sngagensnt  made through representation  on

%, 1. 0072 has not besen responded o till date.

3. Ends of  justice would be met I the

present 04 Is disposed af by directing h@wpm”d@nt Mo L&

cant, in  the

;z

o considei tation of the
light of the order passed in CP . and on the basis of
the work of similar nature which the applicant was

performing  is avallable, for re-engagenant within Lwo

0

wesks  from  the - date of receipt éf a oopy of Thi
order. Mo costs.
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